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Per Sanjay Arora, AM

This is an Appeal by the Assessee directed agd#mestOrder by the
Commissioner of Income Tax (Appeals)-1, JabalpGiT(A)’ for short) dated
28/8/2017, dismissing the assessee’s appeal cogtdss assessment under
section 143(3) of the Income Tax Act, 1961 (‘thet'Awereinafter) for the
Assessment Year (AY) 2009-10 vide Order dated 22071.

2. At the very outset, it was submitted by Sh. &lwiava, the learned counsel
for the assessee, that the assessee has optee fdivad Se Vishwas Scheme,
2019 (‘'VsVS’) and, therefore, does not intend toggcute his appeal before the
Tribunal. The requisite certificate from the Depatt (i.e., Form 3), signifying
the acceptance of the application thereunder ugbdwmeatting, as provided under

the relevant Rules, has also been received, eveaxasrears admitted thereby
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remain unpaid yet. The assessee’s appeal, it wgasdurcould be under the
circumstances either adjourned till the paymenttreated as withdrawn

reserving a liberty to move the Tribunal for reatmn of the said appeal in case
the application for settlement of the tax disputder VVsVS fails for any reason.

3. | have heard the parties, and perused the rakatami record. Form 3,
issued by the Department in response to the assesgmlication under VsVS,
2019, is on record, determining the amount payabRs. 1,66,760, to be paid
by 30/9/2021. The Direct Tax Vivad Se Viswas Acd2@ (‘DTVsV Act)
provides for an automatic withdrawal of the apprabmuch as the same is an
alternate mechanism for the tax payers for thdesedint of their tax disputes
with the Revenue. So, however, as the processyistaacomplete, the time for
which stands extended up to 30/9/2021, the assessa® suggested, to, fairly,
no objection by the Id. Sr. DR, allowed the libetty move this Tribunal for

restoring his appeal in case his said applicatds for any reason.

4. The assessee’s captioned appeal is, subjebetaght of restitution afore-

said, allowed to be withdrawn. | decide accordingly

5. In the result, the assessee’s appeal is distheéssaot maintainable.
Order pronounced in the Open Court on August 09, 2021

/sd
(Sanjay Arora)
cdountant Member
Dated: 09/08/2021
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